CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI

0.p, No, 681 of 1995

New DBlhi, dd3ted the 30th Mo vember, 1995

HON'BLE MR. S.R. ADIGE, MEM3ER (R)
HON'BLE MR, 0.C. VERMA, MEMBER (3)

shri Sunil Dutt and others,

s/o shri $Btya Pr3sad,

R/o C-159, Sector 23,

faj Nagar,

Ghaziabad (Ucpo) eses s AppLICANT(S)

(8y Adwecdte: Shri M.K, Giri)

VERSUS

1. Union of Indi2 through
the Chaimian,
ministry of Reiluays (3eilway Board),
@il B8hawan, New Delhi.

2, The Divisional RBilwdy M8n2ger,
Northemn Reilway, nAm Of fice,

3, The Assistant personnel O0fficer,

Northem Reiluway,

N sw mlhio . e 0800 s e son QESPDN’)EN 15
(By Adw c@te: shri 8 .K.Agga rwal)

O RDER (O RAL)
8Y HON'BLE MR, S,R, ADISE, MEAMBER (A)

WJe have hedrd shri M.K, Giri for the

applicant and shri B.K, Rggarwadl for the respondents.

2. shortly stated the c@se of the 2pplicént
shri Sunil Dutt 8nd 30 others is that thaey
commenced tr2ining 2s Apprentice Trdin Ex8miners
on 22.7.1991.7 The norm3l training period was

tuo yearshuhich otheruise uou;dh::xpire.{on 22.7,93,
b\jt the sald training period was curtdiled in the
public interest to 18 months,and the 2pplicants

A
joined duty as Tr3in Ex8minexon sge substan tive

A
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posts on 8,593, They contend that the res pondents
are showing them to have joined duty on 10J6.93. The
applicants are claiming salary and seniority as

Ticket Examiners from 106,93,

3. #e note that the applicants have filed

a representation to the respondents dated 28,1804 ,
in which the above points had been r aised but the
respondents?! counsel Shri B.K.Aggarwal contends that

the said representation has not yet been disposed of.

4. Both counsel agree that we may dispose

of this O.A, with a direction to the respondents
to examine the contents of the applicants!
representation dated 22,1.,94 and dispose it of by
me ans of a detailed, speaking and reasoned order
within three moanths from the date of receipt of a
copy of this judgment, In the event that any
further grievance still survives, it will be open
to the applicants to agitate the same through
appropriate original proceedings ia accordance with

law, if so advised,

5, This O.A. is disposed of accordinglyd No
costs,
r:;::5_¢4&»/"’§( .
= /(;/A .
( D,C,VERMA ) ( S.R,ADIGE )
MEMBER(J) MEMBER(AY,

/Gk/



